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ORDE R

For the Corporate Debtor not being present and the Petitioner's Counsel

having not filed an affidavit reflecting Proof of service on the Corporate Debtor, the

Petitioner is hereby directed to file proof of service on the next date of hearing, in the

event service has not been effected before this date of hearing, the Petitioner is

further directed to serve notice upon him within one week hereof enabling the

Corporate Debtor to be present on the next date of hearing.

List this matter on 31.07.2018.
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